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 able  figures  for  1980  and  1979  aré  0.8  per
 cent  and  3.0  per  cent.

 Taking  the  financial  year  as  a  whole,
 the  increase  in  prices  upto  29th  October,
 1983  has  been  7.7  per  cent  as  against  5.1
 per  cent  last  year,  3.7  per  cent  in
 1981-82,  11.3  per  cent  in  1980-81

 and  15.7  per-centin  1979-80.  The  ann-
 ual  rate  of  inflation  on  a_  point-to-point
 basis  on  29th  October  was  8.8  per  cent  as
 compared  with  6.9  per  cent  on  30th  July
 1983,  and  6.5  per  cent  at  the  beginning  of
 the  financial  year.

 As  I  had  informed  the  house  in  August,
 prices  of  certain  specific  items,
 particularly,  rice,  pulses,  edible  oils,
 khansari,  gur,  fruits  and  vegetables,  and

 za  had  increased  rather  sharply  during
 -e  current  financial  year  upto  end  of  July

 1983.  Since  then  upto  the  end  of  October
 in  the  wake  of  an  excellent  kharif  crop,
 prices  of  rice,wheat  and  fruits  &vegetables
 have  come  down  by  3.1  per  cent,  0.2  per
 cent  and7.3  per  cent  respectively.Piizes  or
 coarse  grains  like  jowar,  bajra  and  maize
 have  declined  between  1.6  per  cent  and
 13  9  per  cent.  However,  prices  of  gur  and
 tea  have  continued  to  increase.  Similarly.
 coffee  and  edible  oil  prices  have  also
 increased  by  4.9  per  cent  and  1.8  per  cent
 respectively  Taken  as  a  whole,  some
 commodity  groups,  namely,  food  ‘articles
 and  food  products  have  shown  an
 increase  of  1.8  per  cent  मं  (116
 last  three  months.  These  items  also
 figure  prominently  in  the  Consumer  Price
 Index,  which  during  the  period  April  to,
 September  has  shown  an  increase  of  10.4
 per  cent,  As  Hon’ble  Members  are  aware,
 the  increase  in  prices  of  above  mentioned
 item  reflects  largely  the  after-effects  of  the
 severe  drought  experienced  in  the  pre-  श
 vious  kharif,  and  the  effect  of  certain’~

 aa

 specific  factors  such  as  increase  in  inter-
 national  prices  of  tea.

 In  my  statement  in  August,  I  had  given
 an  account  of  the  measures  taken  by  the
 Government  to  contain’  the  price  rise.
 Among  these  measures  are  :  decision  to
 import  rice  and  wheat,  stepping  up  the
 releases  of  foodgrains,  sugar  and  edible
 oils  through  ‘the  public  distribution  sys-
 tems;  reduction  in  fertilizer  prices;
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 increase  in  the  cash  reserve  radio  from  7
 to  8.5  per  cent  in  two  phases  and  an
 intensive  effort  to  maximise  the  kharif  out-
 put.  Since  then,  the  kharif  prospects  have
 become  more  certain  and  the  target  of
 foodgrains  production  of  142  million  ton-
 nes  during  the  current  year  is  expected  to
 be  reached.  The  Government  has  also
 decided  to  further  step  up  releases  of  food.
 grains  and  edible  o3  through  the  public
 distribution  system,  and  to  regulate  the
 releases  of  sugar  in  a  manner  which  would
 have  a  sobering  effect  on  prices  of  sweete-
 ning  agents.  On  the  demand  _  side,  the
 Reserve  Bank  of  India  has  announced
 further  steps  to  absorb  excess  liquidity
 with  the  banking  system.  s-:heduled
 commercial  banks  will  be  required  to
 maintain  an  incremenial  cash  reserve
 ratio  of  10  per  cent  of  the  increase  in  net
 demand  and  time  liabilities.Prices  of  $81824
 ted  industrial  products  have  8150  been
 reduced  as  a  result  of  reduction  in  excise
 duties  on  some  items  facing  demand
 recession,

 The  Government  is  hopeful  that  the
 above  measures  and  the  bright  prospects
 for  the  kharif  crop  will  strenghthen  the
 seasonal  decline  in  prices  in  the  coming
 weeks  However,  as  I  have  so  often  said
 in  his  house,  the  behaviour  of  prices  in
 our  country  is  a  complex  matter  and  re-
 quires  continuous  and  close  monitoring
 and  surveillance.  Even  a  small  decline  in
 the  availablity  of  specific  items,  or  an  un-
 anticipated  change  in  th:  domestic  or
 international  market  can  easily  disturb  the
 prices  situation.  ।.  therefore  ounce  again
 seek  the  cooperation  of  this  House  in
 continued  efforts  to  contain  inflation,

 12.40  hrs,

 ANNOUNCE  AENT  RE-DISCUSSION
 ON  STATEMENT  ON  PRICE

 SITUATION

 MR.  SPEAKER  :  In  connection  with
 the  discussion  under  Rule  193  on  the
 statement  made  by  the  Finance  1a  ster
 regarding  price  situation,  to-day,  copies  of
 the  statement  are  ava  18916.0  at  the  publica-
 tion  counter.
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 14.  Speaker]
 Members  may  please  collect  copies

 therefrom,

 1.  Sethi.

 DR.  SUBRAMANIAM  SYAMY
 (Bombay  North  East):  What  about  Dis-
 cussion  under  193  ?

 MR.  SPEAKER :  After  377.  Mr.  Sethi.

 12.41  his-

 ILLEGAL  MIGRANTS  (DETERMI-
 NATION  BY  TRIBUNALS)  1:11सिंह

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  9८.  SETHI  ?  he8  to  move  for  leave

 to  introduce  a  Bill  to  provide  for  the  est-
 ablishn  ent  of  tribunals  for  the  «'etermina-
 tion,  ina  fair  manner,  of  the  question
 whether  a  person  is  an  illegal  migran‘  to
 enable  the  Central  Government  to  expel
 illegal  1811.0 5.0  from  India  and  for  metters
 connected  therewith  or  incidental  thereto,

 MR,  SPEAKER  :  Motion  moved  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  establishment  of
 tribunals  for  the  determination,  in  a
 fair  manner,  of  the  question  whether  a
 person  is  an  illegal  migrants  to  enable  the
 Central  Government  (०  € [161  _  illegal
 migrants  from  India  and  for  matters
 connected  therewith  or  incidental
 thereto.”

 Shri  Chitta  Basu.

 SHRI  CHITTA  BASU  (का8581)  :  511,  1
 rise  10  (: [१ [१056  the  introduction  of  the  Bill
 There  are  various  reasons  for  प  oppo-
 sition.

 12,42  hrs,

 [८.  DEPUTY-SPEAKER  in  the  Chci  ]

 to  the  introduction. -  ।
 mentioned  afew,  One
 opposition  ७  (1115.

 have  already
 ground  of  my

 You  will  certainly
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 know  if  you  come  to  the  very  first  para-
 graph  of  the  Bill.  ।  constitutes  nothing
 but  the  nullification  of  the  solemn  commit-
 ment  made  by  Pandit  Jawaharlal  Nehru
 and  the  leaders  at  that  time  regarding  the
 protection  to  the  victims  of.  the  Partition.
 The  commitment,  if  ।  am  allowed  to
 remind  the  House,  was  given  to  the
 House  and  to  the  nation  that  the  victims
 of  partition  would  be  the  flesh  of  our
 flesh  and  the  blood  which,  in  actual  terms
 means  that  the  Government  of  India,  at
 that  time,  was  prepared  to  afford  all  kinds
 of  protection  to  those  minorities  in  Pakis-
 tan  created  after  Partition.  That  is  they
 would  be  afforded  all  kinds  of  help  and
 assistant  if  they  took  shelter  in  India  to
 save  themselves  from  atrocities,  harass-_
 ments  and  all  civil  disturbances  in  that
 part  of  Pakistan.

 Sir,  the  opening  paragraph  unmistak-
 ably  reflects,  what  should  ।  58),  the
 shameful  shift  of  the  attitude  of  the
 Government.  It  refiects  the  utter,  cynical}
 disregard,  to  the  national  commitment
 made  by  the  national  leaders  at  the  time
 of  Partition.  7ni  is  a  shameful  betrayal
 and  shift  of  the  policy.  ।  have  got  no
 time  to  elaborate  on  it  now.  ।  5118.0 11.0  do
 so  later.

 MR.  DEPUTY-SPEAKER  :  3८  short.
 We  have  to  take  up  this  discussion.

 SHRI  CHITTA  BASU  :
 minutes,

 ।  want  five

 MR.  DEPUTY-SPEAKER  :  Five
 minutes  is  too  much,  Then  you  will  your-
 self  say  that  we  have  no  time  to  discuss
 the  important  discussion.

 ।

 SHRI  CHITTA  BASU  Kindly
 listen  to  me.  This  is  very  important.  This
 1  ध1।  ament,  as  the  representative  of  the
 people  of  India,  is  entitled  to  remind  the
 House  and  the  Nation  of  the  solemn
 Commiiment  that  was  made  in  the  early
 fifty  or  early  1949  or  early  forty.  Before
 tLe  days  of  Partition,  a  solemn  pledge  was
 given  to  the  people  of  that  part  of  the
 country  regarding  protection,  / 58161]  and

 बनाती!  in  Gazette  of  India  Extraordinary,  Part  1,  section  2,  dated  22  11.1983.

 ।


